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NAME OF THE COMPANY: M/s. Cosmos Infra Engineering (India) Ltd.
Vs.

M/s. Tirupati Buildings and Offices tut. Ltd. & Ors.

SECTION oF THE COMPANIES ACT: 3971398 of the companies Act 1956 and,24V242 of the
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Order

The matter was called out in the pre-lunch session and again in the post-lunch
session. No one has put in appearance on behalf of respondents. Even on the last
hearing, no one had appeared for the respondents. According to the order passeo
earlier cost was required to be paid. It was further stated that in the absence of non
payment of cost the defence of the respondents as per the earlier order, was to be
struck off.

2. Accordingly, the defence of the respondents is struck off.

Interim orders to continue.
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